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RAJASTHAN BENCH JAIPUR
No RHCB/STORE/2022-231 6S I Date- | ttl L\Z>

Ooe n Bid Notice for Rate Contract

Sealed Bids are invited for the supply of Stationery ltems from the

manufactures/authorized distributors/dealers alongwith samples of all items

(forwhich rates quoted) in a sealed bag, forthe Rajasthan High Court Bench,

Jaipur Rates will be effective from the date of approval letter or last date of

the existing tender whichever is later.

S. No. Nanre of Items Approx. Cost Rs. (In lac)

1 Stationery ltems 9.4g Lac

Earnest Money

Rs. 19,0001

Bid forms, with terms & conditions, can be downloaded from High Court

Website - http://hcraj.nic.in and SPP Portal of Finance Department. A Demand

Draft / Banker Cheque of Rs. 4001- in favor of Registrar (Admn.) Rajasthan

High Court Bench, Jaipur should be enclosed for tender documents fees

downloaded from above mentioned website.

Bids in a sealed envelope marked conspicuously "Bid for Stationery

Items" should reach on or before 09.11.2022 by 04.30 P.M. The Bidswill be

opened on 10.11 .2022 at '1'1.30 A.lVl., before Purchase Committee, in

presence of interested bidders or their authorized representatives.

)-Z-
. t)'

Reg istra r (Ad m i nistration)
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Bid form for:- Stationery Itenrs

Bid form fee: Rs. 400/-
RAJASTHAN HIGH COURT BENCH, JAIPUR

BID - FORM

1.Bid for (Mention name of item / items)... .. .....,. . . .

2.Name and postal address of the firm submitting tender

Emil address
3.Address to Registrar (Administration),

Rajasthan High Court Bench, Jaipur
4.Reference ......

S.The tender fee amounting to Rs. 4001- has been deposited vide DD No.
dated ..................Or Bankers Chaque no.............. dated.................. is enclosed.

6.We agree to abide by all the conditions mentioned in Bid Notice No. RHCB/STORE/2022-23
.,.............Dated........,. and also the further condition of the said Bid Notice given in the
attached sheets (all the pages of which have been signed by us in token of our acceptance of the
term mentioned therein).

7.The rates for the supply of items and the quantity to be slrppl ied as under

Stationery Items
Sr.

No.

,1

(i)

(ii)

(iii)

2

(i)

(i i)

(iii)

3

4

5

(i)

( ii)
(iii)

6

(i)

( ii)

(iii)

7

(i)

(ii)

( iii)
B

(i)

(i i)

(iii)

9

10

11

12

l3
l4
(i)

( ii)
( iii)
15

16

t7

TB

Nome of ltems with Brand

All Pin Pkt. (T- shape)

Globe Gerruirre (70 gram)

Genr

Oddy

All Pin / Clip Dispenser Pin-0-Clip
Plemier Co.

Ornega Co.

Or eqtrivaleut

Basta yellow Without Cluf 90 x 90 CM

BORAR (KOHINOOR Co. ) Bodkins Square Wooden Handle
without Eyed Pin

Brown Tape 2" 35mtr.

Wonder Co.

Scotch Co.

Or ecluivalent

Cello'Iape 2" 35mtr.

Wonder Co.

Scotch Co.

Or ecluivalent

Cello Thpe 1" 35 meter

Wonder Co.

Scotch Co.

Or equivalent

Cello'Iape tl" 35 meter

Wonder Co.

Scotch Co.

Or equivalent

Conference pad (Neel Gagan) 40 PAGES Or equivalent

Dustbin Veto - Plast - G no.-33 (small)

Dumper Pony AMCEE Or equivalent

Eraz-ex Correction Fluid Premium Range (Kores /Luxor)
L5ml.

Entry Pass With printing 60 GSM

Envelops

9" x 4" Printed brown Star Craft 100 GSM

11" x 5" Printed brown Star Craft 100 GSM

18" x 12" Printed brown Star Craft 10Q GSM

F'ile Pad 28 ounce Size 10" x 14"

File Flaps

File folder with pocket (plastic) F/s

File [over on handmade paper B0kg inside lamination with
printing

File Kobra

Unit Approx Req.

QA,

Offered Price (Incl.
Applicable Toxes) per

unit

Per pkt 700 +-

l

Per piece 200 T

lr

ne. pi"ce looo
Per piece 200

Per piece 400

Per piece t20

Per piece 300

Per piece

Per piece 600

Per piece 100

Per piece 500

Per piece 150

Per piece 25000

Per piece

1090
20000

8000

Per piece 700

Per Prece 9000

Per piece 4500

Per set (front 12000

and back)

Per piece 100

]_

200

+_

l

-#

19

l

are



150

100

250

20

2L

(i)

(i i)

22

23

24

25

26

(i)

( ii)

27

2B

(i)

( ii)

29

Stationery Items
Glue Stick 15 Gram (Kores) green Or equivalent

Highlighter

Faber-Castle

Camlin

Lesses Big size green 924 No. Green (Plastic Grip)

Marker Perr Permanent Refillable (Kores /Luxor Co,)

l-
I

Per s00

Per

1500

Per

Per

Per

Per ece

Marker Pen (CD-DVD) (Camlin/Faber castell)

Marker Pen Ink (f 5 ml.) (ARfLINE/Camlin Co.)

Note book

Ncelgagan No. 40

Short Uand

30 Pen

(i) Reynold0.45/Rorito

(ii) Pilot V7 Hi-Techpoint Cartridg,e System

(iii) Cello freeflo gel ink roller pen

Add Cel (Achiever)

Uno Max

Paper Cutter

Handy small (Nataraj)

Oddy 18 mm

Nataraj Classic

Pencil (Conrpany Packed)

Nataraj tIB Drawing (621 No.)

f)orn's or equivalent

Pen Pot (Tirmbler) Kebica Co. or equivalent

Plastic flag (Film lndex) 45X12 mm or equivalent

Punching Machine

--+

Order sheet (70 gsnr) 34 x 43 c.m.

Page Marker (PM313B0S) Tlrree color 25x76mm / (80 sheets)

De'srnat

Odrly

Pen (liraze) Correction Tnrl ( White Ink Correction Pen Metal
'Iip) (Kores Co.)

1500

Per piece 100000

Per 1500

Per piece 150

Per

s00

(iv)

(v)

31

(i)

( ii)
( iii)

32

(i)

( ii)

33

34

35

300

300

50

Per 400

Per pkt

Per piece

Per piece

50

100

(i) Small Kangaroo DP2B0

(ii) Bie DP 500 Kangaroo

(iii) DP- 600 Kangaroo

36 Refill
(i)

(ii)

( iii)
(iv)

37

(i)

( ii)
( iii)

3B

39

(i)

( ii)

Reynold 0.45/Rorito

Cartridge of Pilot V7 Hi-Tech point

Add Gel (Achiever)

Uno Max

Register

Register Ruled 200 pages

Reg,ister Dispatclt No.B

Register Receipt No.B

Sarbarak & Index 70gsm

Staples pin

Kangaroo Small no.l0

Kangaroo Big 24i 6- I M

Per piece

Per piece

Per piece

100

150

300

50

1500

30

30

50000

1000

20

20

30

Per

Per pkt

40 Slip Book

(i) Slip Book Small (22No.) 70 sheet (l&x22l12)

(ii) Slip Book Big (33No.) (18x22/B)

4l Stapler Kangaroo

(i) rtP - 45

(ii) HD - 4s

(iii) riD - 10

42 Stamp Pad Ink 30m1.

(i) Ashoka

(ii) l;aber -Castell

43 Stamp Pad
Mediurn size ( 110 mm X 70 mm)
Big size (160 X 97 mm)

(i) Ashoka
Medium size (110 mm X 70 mm)
Big size (160 X 97 mm)

(ii) Faber -Castell
Medium size (110 mm X 70 mm)

400

10

400

200

Per

150+- -----+
--r

100

200

2000

2s0

100

Per piece

I

Per pkt

Per piece

Per piece
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Statione ry Items
ISig size (160 X 97 mm)

(iii) Kores
Medium size (110 mm X 70 mm)
Big size (160 X 97 mm)

(iv) Camlin (Plastic)
Medium size (110 mm X 70 mm)
llig size (i60 X 97 mrr)

B. The rates quoted above are valid till 31.12.2023 w.e.f. date of approval letter. The period of this
agreernent carr be extended with mutual agreement for further one year on these terms and

corrd itions.

9. D.D./Bank Draft/Bankers Cheque No. drawn on ..,................ (Name of Banker)
and date for Ils. to cover earnest money is enclosed.

10. GSl'Registration Certificate is submitted herewith.
11. Declaration of manufacturer/Dealer etc., is also enclosed.

Signature of tenderer
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Bid Conditions for Stationery ltems

I'l[d'<t--,itdTsrJ d g{ vrd o) mftrTfrqd-fi q6-{r qtrd oqr erq-ft frfuil ffi wqq flfi-r
qffiq tqrq -{(qd gt q-So yE qi 6{flTer{ .ns frhil d nrel M r

1. F1?qr{ T{i il( ftisr$ q M qrfr t r

2. frB"sr cq, d lrrQr dl.gq.A qfr?rc qrrM q-{ €d.q +{r ilEq I

3. ftEql qqe {q€l qrd t{ snr r{r qr} ql efun +{r qrBd oen Et qrct \q oiol, *ql
i G-ql th-rc-E-rc rqq irq fr srfuT q,1 qrfr zrBq r vrqf yq cffi'r n irRT n ea-<-q *i w
YT-d fr srfu-d qtRr qrfr qrft qrilft 

I

4. ftltsrcIflt oi fiql-orrz3TflEd ffinrZ$-aq *t or qlrul s-t €Er.c tFrqr ttrq-t t

5. qi .Faal {alTl Rh,trqFr s@ amrrc,fq fto, q-q$i n-o qw.ei.sm s-fd q,t wfr arBq r

flrs$ crft 6s vs ard qqrtrd d--ft srtri r nfuqr o1 3r-qB i sr-q rrroxTdq {N.FT{

sxr .nrJ fr s,,il eluo gB 01 qrft t, d EH qeii d qs ffi 1

6. rrqa flflEr<ror r\ qq-{Tfu{r Gf,{fu q 3rgmkd (t tN stfr fi sftE of qr wo-ft t t

7. fim sq)-.fi .ilfi ht fu{rzn t ft{ qf6 ilfi ftEqT qff Et r$-en sff \f,r r{dTft, srrd er<

ft"k{rd rqo: fr ftwf, d qr}rft

8. fiftqrqror sqfl .ffi-qf, E(i d Grr{eqt .ht qq{r$ d 6d o} elprq sfl-d frrifr rrrwn

cil',r o) 1ilrft erq \Nr 6) qfr dnTr r fim-fu ag otn)

9. fqfril ,t ,Trft rfr rrm-fr or Xt' fr"-{i"T t+r el'n t

lO.qR qra a5} arr[ffi ffl 3rfD"il-ft h1 rigk d erym qfi al qffi t, n\ ftE-<nrol en

iJ.rsr{ .hi gch sfoo er-+ns ti d qrE frar 3rEro-ffi ftfu-qTZqfr-<T s) frr{fr ,ft wryq

lrlqw or 'trf,dr t t

I L flnl?-.r(rrn rr wrd sfrlild o1 3i( cl s-ila qT 3ilrersT rs-,I t 3ill=tT qel wqet{ o-qrqr Tfi

rox of 3r'rd-dr rlrft r

12. mqr*qr ant f&t qri d Erq r{rd ftf 3il{ffi ftqtRf, qrqqtqB fr o1 wfr *{ft r

13. rTR *, .66orfi frffi 66q- argeil of rg-0-( q-St 6-{flr t dr ftE-fl-{rfl frt{fr eTffi
chr ElqT oqi ql 3rDrfirfr c-St E'|,n r

14.&qr flits-o-Eror q,t ftfril T$-mrq a1 qta".fr ud s qfr{rd Rr{{RA qs-S3rn d sq fr, d
<ftnq< (wrmtl'fr ca t tq d, qqr o-{rft *,ft I

15.qR Frl?rr<m frfr'qT trH d srE fu-d fthEr {SoTq o-qt i\ qrd q-{flrq 6\ qlfrw

ei,rr B, rrr EsF.f{q orcn t qr frfto qq-q q o-qx ffi q-fr 6-{ar t q ftft-o ffioR

or'\ d q1.1 ft;+qft& srRr .flqr rSI zn.-{rf,r t qr entRro r{Iqfr o1 utXffiu-<r< m-{i tt

lawo rErn B ,il ffi qR.IF s\s"Tr q-, 3tgqtn vft acp of qrtft 
t

16. -ri-.n 3rf*.irrft d R--fl orqor {dri ftfr-ET o) fr;qfr .ft r+q qs ftwd o-ci .FI erfuon d.n t

17.'{rrrd ltlil.ir ftrrt q}.q e).ft t

18. cnz{retr *1 ftuiRo orqiq i rrFr-ft rdn rdl uG w yrRf, (ftr-dkc ti-q) ftq c-o.rq

atldt u},u E\,ft:-

i.f,Akr Sgd-.t erqts of Tfi dard srsB d 66q d ftiln ffiqRqr of vrft qt 2.s qfrcrat

f . ii.l?F{o Ugiln omfu of vfi der{ srqfl$ t 0IB6 frrd 3tTfi 3i-qB ro d fudq d

F.rr) a;qrirt sTfu or qiq qfr{rd 
t

2. iii.ftRa Ugrtft Grqf} 01 3rrft 3r-qD t 3lfu6 frrd fi{ darTi erqD n-o 6 6qq d

ftil) *,qriqr mr wrd rrro qRtcra 
t



3. iv.fiftcr ggftt srqD of fr{ derr$ i\ 3rDo G{sfu d fr-mq d frrs mq-eqI vrPr or
qsr qfArr,r 

t

l9.qraqr'l g pa6q of 3Iq& 76] rppar d frd 3rTr) frq ri oq qr.r 6i dE fuqr uri.n qq

wRo of G{D-f,f,q vrftr rri qfrYa d,ft t

20.qfl r+FTfr o) frfrET arg3ti of gqilm Tq aFrd d ernm w frffo mvi or Tlt oTkoTq

e).n t m-q rrtsfr frqruqri ftfr-qrqrirrcn qn ffiRdvtq A ftfn 3rFikd oq vo-ft t r

Etrd elo"5 .fr qt 3rg6"c{ cfr qit rnri w 3ls1-ar wrqfr slfu-d tqq-mT of c 5}i w
ftlilsr firrq.r ol wr vrtn-ft B r

2l.mtt *rffi o) rflt 3rarar Gnfrrfi ftfrql rft-ori ori 3TQrqr 3t$-mtq o-r.t .nr X"f orftoB

g),rr 
t

22.fttiil .$ rnq ft"h'o-qror t frqqr$rn e\ft qfrl1Fr d terrl qq ffi sfr-F dqrTr

rra ftrrn qriqr 
t

23.mq nI?tft 3ilqrqq,-dr1$R in-q qx q-m-ft B I fu{ s-q1 61 frfrET r+flq of utqrft, s+
qiT q) 3r$m qr$-c',rt. qff rr.in$ mTqtdq fliT ftqiR-d q-qB d fi-dq znt-fi d,ft r rTrf, aft

rr."d eirivngrm qr rrrrq trs {fr *i .rs .Fd d fus-d FqflTsrq .mffi o1 wq,ft oefl

oruiirs .h) di qTfr ffi-q erfr or sorqfua rtqF+rf, m-d mr d.n t

24.erguotrl sm rrgo ffi fi q-qr"r q-, t ZE qTt qTi q{ frqqrgilq frkfi .nrffi o1

'nt,fl I

25.q.t Itcrns -.h1 qt sftn qr+fi {mrg ttr}c'o1 qrfr qrB\ qeTr ffi td-c, qfr qq sft

e"m qtR 
I

26.far{ff *ft F+qrs a1 Reft d {f'rc-{Tq (rww<) qr fuq etftq s q-q $rn 1

27.ftqiR.r ftfU yq sqo d Ers ww ftftErct qr ot{ fr-fl i-S fu-n qr&r 
I

28.wffi qmj d 3rfrftffi qrlsrdi f,+m \.q +rqT Fqq G vrqrern dro sqrqq q qn_ffiiilr

frqq r) s-"ilfu-a qrcrErq qer {alFr arl qit 
t

2g.qrrcqfto *ra,ffi d uSou 01 3rqB E-€ c$ vd yrflt w ernnft To q{ d frq sfrq q-dr$

art n.i,ft t
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Annexure A : Compliance with the Code of Integrify and No
Conflict of Interest
Any person participating in a procurement process shall -
(a) not offcr any bribe, rervard or gift or any material benefit either directly or indirectly in

exchange for an unfair advantage in procurement process or to otherwise influence the
procurenrent process;

(tr) not misrepresent or ornit that misleads or attempts to nrislead so as to obtain a financial
or othcr benefit or avoid an obligation;

(c) not indulge in any collusion, Bid rigging or anti-competitive behavior to impair the
transparency, fairness and progress ofthc procurernent process;

(d) not misuse any information shared betrveen the procuring Entity and the Bidders with
an intent to gain unfair advantage-in the procurernent process;

(e) not indulge in any coercion including impairing or harming or threatening to do the

same. directly or indirectly. to any pafiy or to its property to influence the
procurcnrcnt proccss;

(0 not obstruct any invcstigation or audit of a procurement process;
(g) disclosc conflict of interest. if any,; and
(h) disclose any previous transgressions with any Entity in India or any other country

during the last threc years or any debarment by any other procuring entity.

Conflict of Interest:-
'fhe Ilidder participating in a bidding process must not have a Conflict of Interest.
A Conflict of lnterest is considered to be a situation in which a party has interests that
could irnpropcrly influence that party's perfonnance of official duties or responsibilities,
contractual obligations, or compliance with applicable laws and regulations.
i. A Biddcr may be considered to be in Conflict of Interest with one or more parties in a
bidding proccss if, including but not limited to:

a. have controtling partrrcrs/ shareholders in common; or
t-,. reccive or have received any direct or indirect subsidy from any of them; or
c. have the sanre legal represcntative for purposes of the Bid; or
d. havc a rclationship with each othcr. directly or through common third parties, that puts

thern in a position to have accsss to inlormation about or influence on the Bid of
another Iliclder, or influence the decisions of the Procuring Entity regarding the

bidding process; or
e. thc Bidder participates in nrore than one Bid in a bidding process. Participation by a

Ilidder in more than one Bid rvill result in the disqualification of all Bids in which the

Bidder is involved. Horvever, this does not Iimit the inclusion of the same

subcontractor, not otherwise participating as a Bidder, in more than one Bid; or

f, the Bidder or any of its affiliates participated as a consultant in the preparation of the

dcsign or tecl:nical specifications of the Coods, Works or Services that are the subject
of the Bid; or

g. Bidder or any of its affiliatcs has been hired (or is proposed to be hired) by the

Procuring l:.ntity as enginecr-rn-charge/ consultant for the contract,

Doc I
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I)eclaration bv the llidder

In relation to my/our Bid subrnittcd to for procurement of,

in response to thcir Noticc lnviting Bids No., , .

Dated. ...., l/we hereby declare under Section 7 of Rajasthan Transparency in Public

l)rocurcment Act, 20 12, (hat:

L l/,,ve possess the necessaly professional, technical, financial and managerial resources and

compctcncc required by the Bidding Document issued by the Procuring Entity;

2. llwe have fulfilled my/our obligation to pay such of the taxes payable to the Union and the

State Covernrnent or an\/ local authority as specified in the Bidding Document;

3. l/wc arc not insolvent, in receivership, bankrupt or being wound up, not have my/our

affairs administercd by a court or a judicial officer, not have my/our business activities

suspendcd and not the subject of legal proceedings for any ofthe foregoing reasons;

4. l/we do not ltave, and our directors and olficers not have, been convicted ol'any criminal

offcncc rclated [o my/our professional conduct or the making of false statements or

misrepresentatiorrs as to my/our qualifications to enter into a procurement contract within

a period ulthrce years preceding the commencernent of this procurement process, or not

have becn otherwise disqualified pLlrsuant to debarment proceedings;

5. l/rve do not have a conflict of interest as specified in the Act, Rules and the Bidding

f)ocument, which materrally affects fair con:petition;

[)atc:

Place

Signature of bidder

Nalne :

De.signation:

Address:

Doc I

Anncxure B : Declaration by the Ilidder regarding Qualifications
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Annexure C : Grievance Redressal during P
The dcsignation and address of the Irir.st Appellate Authority is
Thc designatitrn and addrcss of the Second Appellate Authority is
(l) Filing an appe al

lf any Biddcr r:r prospective bidder is aggrieved that any decision, action or omission of
the Procuring Entity is in contravenl.ion to the provisions of the Act or the Rules or the

Cuidelincs issued thereunder. he may file an appeal to First Appellate Authority, as

spccified in thc Bidding Document within a period of ten days from the date of such

decision or action, omission, as the case may be, clearly giving the specific ground or
grounds on which he feels aggrieved:

Providod that after thc declaration of a Bidder as successful the appeal may be filed only
by a Riddcr who has participated in procurement proceedings:

Pr<-rvidccl furtlicr that in case a Procuring Entity evaluates the Technical Bids before the
opcning of the Financial Bids, an appeal related to the matter of Financial Bids may be
Iiled only by a ttidder whose Technical Bid is found to be acceptable.

(2) 'l-he officer to whom an rippeal is filed under para (l) shall deal with the appeal as

expeditiously as possible and shall endeavour to dispose it of within thirty days from the
date of thc appcal.

(3) If the officer dcsignated under para (1) fails to dispose of the appeal filed within the
pericrd spccified in para (2), or if the tsidder or prospective bidder or the Procuring Entity
is aggricveci by the order passed by the First Appellate Authority, the Bidder or
prospcctive biddcr or the Procuring Entity, as the case may be, may file a second appeal

to Sccond Appellate Authoritv specified in the Bidding Document in this behalf within
fifteen days fiorn the cxpiry of thc period specified in para (2) or of the date of receipt of
the orcler passed by the First Appellate Authorit), as the case may be.

(4) Appcal not to lie irr certain cases

No appeal shall Iie against any decision of the Procuring Entity relating to the following
matters, namely:-
(a) determination ol'need of procurement;
(b) provisions limiting participation of Bidders in the Bid process;
(c) the dccision of whether or not to enter into negotiations;
(d) canccllation of a proculement process;

(e) applicability of the provisions of confidentiality.

(5) Fornr of Appcal
(a) An appeal under para (l) or (3) above shall be in the annexed Form along with as many

copies as therc arc respondents in the appeal.
(b) Every appeal shall be accompanied by an order appealed against, if any, affidavit

vcrifying the t'acts statcd in the appeal and proof of payment of fee.

Doc I
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(c) Evcry appeal rnay be presented to First Appellate Authority or Second Appellate
Authority, as the case may be, in person or through registered post or authorised
reprcsentativc,

(6) Fee for filing appeal
(a) I;ee fbr flrst appeal shall be rupees two thousand five hundred and for second'appeal shall

be rupees ten thousand, wlrich shall be non-refundable.
(b) Thc fee shall be paid in the form of bank demand draft or banker's cheque of a Scheduled

Bank jn India payable in lhe nanre of Appellate Authority concerned.

(7) Procedure for disposal of apperl

(a) Thc First Appcllate Authority or Second Appellate Authority, as the case may be, upon
filirrg of appeal, shall issue noticc accompanied by copy of appeal, affidavit and

documcnts, if any, to thc respondents and fix date of hearing.

(h) On the datc fixec.l for hearing, the First Appellate Authority or Second Appellate
Authority, irs thc case rnay be, shall,-

(i) hcar all thc parties to appeal present before him; and
(ii) peruse or inspect docurnents, relevant records or copies thereof relating to the

matler,
(c) Alier hearing thc parties, perusal or inspection of documents and relevant records or

copies thercof rclating to the rnatter, the Appellate Authority concerned shall pass an
order in writing and provide the copy of orderto the pa(ies to appeal free of cost.

(d) 'lhc order passed under sub-clausc (c) above shall also be placed on the State Public
I)rocurernent Podal.

[)i:c I



FORM No. 1

[See rule 831

Mcnrorattdum of Appcal under the Rajasthan Trans;larency in Public Procurement

Appeal r.\o .........of
Act,2012

Bcfbrc the ... ... (First / Second Appellare Authority)
l. Particulars olappellant:
(i) Narne of the appcllant:

(ii) Official address, if any:

(iii) Rcsidcntial address:

2. Name and address of the respondent(s):
(i)
(i i)
(iii)

3. Number and date of the order appealed against
and name and designation o1'the officer / authority
who passcd thc order (enclose copy), or a
statement of a decision, action or omission of
the ProcurinB Entity in contravention to the provisions
o1'the Act by which the appellant is aggrieved:

4. It'thc Appcllant proposes to be represented
by a reprcscntative, the name and postal address

ofthe represcntative:
5. Nunrber of affidavits and documents enclosed with the appeal:
6. Crounds of appeal

'7

affidavit)

Pf r.. , ,. ..

Datc .

Appcllant's Signature

(Supportcd by an

Prayer:

l)oc I

I
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Annexure D : Additional Conditions of Contract
I . Corrcction of arith metical crrors

l)roviderl that a [:'inancial Bid is substantially responsive, the Procuring Entity will
corrcct arithmetical errors during evaluation of Financial Bidson the following basis:

i il'there is a discrepancy benveen (he unit price and the total price that is obtained
by multiplying the unit price and quantity, the unit price shall prevail and the lotal
pricc .shall be corrccted, unless in the opinion of the Procuring Entity there is an
obvious misplacenrent of the decimal point in the unit price, in which case the

total price as quoted shall govern and the unit price shall be corrected;
ii, if there is an error in a total corresponding to the addition or subtraction of

suhtotal.s, the subtotals shall prevail and the total shall be corrected; and
rii. if thcre is a discrepancv betrveen vvord.s and figures, the amount in words shall

prevail, unless [he amount cxprcssed in words is related to an arithmetic enor, in
rvhich casc the arnount in figures shall prevail subject to (i) and (ii) above.

Il- the Lliclder that submitted the lowest cvaluated Bid does not accept the correction of
errors, its Bid shall be di.squalified and its Bid Security shall be forfeited or its Bid
Sccuring DecJaration shall be executed,

2, I'r'ocuring Intir,v's Right to Vary Quantities

(i) At thc tirnc of award of, contract, the quantity of Coods, rvorks or services originally
spccificd in the flidding Document may be increased or decreased by a specified
perccntage, [:ut such increase or decrease shalt not exceed twenty percent, of the quantity
specified in the Bidding Document, It shal[ be without any change in the unit prices or
other terrns and conditions of the ilid and the conditions of contract.

(ii) Ii ths Prucuring Entity doc.s not procure any subject matter of procurement or procures
less than rhc quantity specified in the B jdding Document due to change in circurnstances, the

Bidder shall not bc entitled for any claim or compensation except othenvise provided in the
Cond itions ol' Contract.

(iii) tn casc ot'procurcment of Coods or services, additional quantity may be procured by
placing a repeat urder tln the rates and cclnditions of the original order. However, the
additional quantity shall not be more than 25Yo of the value of Coods of the original
contract and shall be u,ithin one montlr from the date of expiry of last supply. If the
Supplier lails to do so. the Procuring Entity shalt be free to arrange for the balance supply
by lirnitcd Bidding or othenvise and the extra co.st incurred shall be recovered from the
Supplicr.
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3, Divirling quantities among more than one Bidder at the time of award (In case
of procuremcnt of Goods)

A.s a gonc,ral rulc all the quantities of the subject matter of procurement shall be procured

frorn the Biddcr, whosc Bid is accepted. I{owever, when it is considered that the quantity of
thc subject mattcr of procuremcnt to be procured is very large and it may not be in the

capacity of thc Bidder, whose Bid is accepted, to deliver the entire quantity or when it is

considercd that thc subjcct matter of procurement to be procured is of critical and vital
naturc, in such cascs, thc quantity may be divided between the Bidder, whose Bid is

acccpted and tlrc second k>rvcst Bidder or even morc Bidders in that order, in a fair,
transparcnt and cquitable manner at the rates of the Ridder, whose Bid is accepted,
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